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\ Original Application No. 400 of 2002

Jabalpur, this the 30th day of June, 2004 

Hon'ble nr. Hainan l*lohan. Judicial Member

1. Smt. Periyamma
Ud/o late Shri A.K. Sundaram 
Adult

2. Shri S.Kalidas
S/o late Shri A.K. Sundaram 
Adult.

Both resident of
Jhuggi No. 1311,*8’ Sector
Anna Nagar, BHEL,
Bhopal APPLICANTS

(By Advocate - Puneet Shroti;on behalf of Shri Kums^as# 
Pathak) ^  VERSUS

1. Union of India
Through the Controller & Auditor 
General of India 
10-Bahadur Shah Zafar l*larg 
Ney Delhi.

2. The Director General 
Post & Telegraph Audit 
Shyan Nath ilarg
Old Secretariat 
Delhi.

3. The Deputy Director 
Post & Telegraph Office 
Indra Mansion
Bhopal

4 St^rl Yovra

37 “ f raan pharma

6 _  S^ri. RaJlv- Arya—

A 11 (S.No.4 1;(r'7)VGroup*D* Employees 
^ t e e  6f jtHe3eputy Director RESPONDENTS
- &TTel^ Off.ice

\ Ii!dra'^=%n;^diy
(By -Advocate^- ShirX':Oro N a ^ M ^  1

^ ^ 0  R R

By filing this QA, the applicants have sought the 

follouing main relief:-
to

"ii)..........direct the respondents No 1 to 3^appoint the
applicant No.2 on compassionate grounds".

2. The brief facts of the case are that Shri A.K. Sundram
the post of

uas an employee of the Post & Telegraph Department holding ̂

Clerk-Typist. He died on 27.4.1997. The family of the

deeeased uas totally dependent on the income of the
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employee
^  decased Government/and thus after hig death the

applicant No.I's family left with no source of income

to sur\/ive. The applicant No.1 made an application 
to the respondents 

dated 23.5.1997/requesting to grant appointment on

compassionate grounds in fav/our. of the applicant No.^2.

The respondent No.3 vide letter dated 21.9.1998 informed

the applicants that due to non-availability of vacancy - "t,

appointment of applicant No.2 on compassionate grounds is

not possible. Thereafter the respondents have issued

an order dated 13.1.1999 uhereby the claim of the

applicant for compassionate appointment has been rejected.

The respondentcNo'»3:hasfc advertised 4 posts for Group-D

employees, out of which, one post has been reserved for

Scheduled Caste. According to the applicant^,the

applicant No.2 fulfills all the required conditions

for appointment for group-Q post. Hence, the applicant

No.2 has applied for the said pSst and the respondent

No.3 vide letter dated 5.9.2001* called the applicant

No.2 for interview on 17th September, 2001. He has

appeared in the said interview but: ha yas> not granted

t h e ^ p o i n t m e n t . Aggrieved by this, he has filed this OA.

3. Heard the learned counsel fbr the applicant and 

respondents and perusfed the records.

4 . The learned counsel for the applicants has stated

that the deceased employee left behind his widou^^plicant- 

Wof^pand one daughter. The applicants do . not have 

Arty their own house and the applicant No.1 has been 

granted very meagre amount as retiral benefit a^d sbe is 

getting family pension of Ra.2440/- per month shich is 

not sufficient to maintain the family whereas the family 

is facing acute financial crisis.

5. The learned counsel for the respondents states that 

the case of the applicant No.2 was duly considered by the
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respondents as per policy laid down by the Government of 

India but due to non availibility of vacant posts, he could

not be compassionate appointment. He has

further stated that there .t^ere 4 vacancies advertised for 

Group-D posts, ^heae posts were required to be f illdj^

direct recruitment antfj^erg^not reserved for compassionate 

-.^appointment. Therefore, the same hSifi already been filled
/
by direct recruitment. He has also stated that at present 

7 persons are waiting for appointment on compassionate ground 

including the applicant No.2.

6, After hearing both the sides and careful* perusal of ihe

record,ul find that the applicant No. 1 has one unmarried

daughter #aaai£'' to be married andsjie does not have any

own house and also find that the respondents have not filed/^
<L t h e  applicant fbr 

shown any list by-uhich they have considereti.the case ofJ

appointment on compassionate ground and the amount

paid to the applicant No.t >»^^bhcis very meagre amount

and she is getting family pension of Rs.2440/- per month

which is also not sufficient to maintain the family.

After considering the facts and circumstances of the case ,

the respondents are directed to reconsider^the case of

the applicant No.2 for appointment on compassionate

ground sypathatically within a period of 3 months from

the date of receipt of copy of this order. With the

above direct ions, the OA is disposed of. No costs.

(Madan Wohan) 
Judicial Member
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